
CCNTRAL ADi^lINIGTRATIVr TRIBUNAL

PRINCIPAL BENC;:., NEy DELHI,

CCP"358;-92 i,;
0A-4C47/87

Delli^ Lliis the 14lh Ddy of September. 1P94.

Hon'ble Mr. Justice S.K. Dhaon, Acting ChairiSiJii
Hon''ble Hr. 3.N. D'loundiyal , Hembe!-(A)

Shri M,P, Singh;
S/u lc.Le Shri K B. Singfi.,
R/q C-197i Pushpanjali Enclave,
PUainpura,De1hi-3<!. ' Psll lioner

(through 5h S.G. Tlwari, counsel)

versus

1. Shri Ni riiial endii Biswas,
Secretary(ID) and Director General(ID)>
Directordte Gener-al of Tcch. Developwent,
Udyo^ Bhawan, New Delhi.

Shri Surinder- SingSi,
Secret a '-•y,'
iliiiislry of Indiistry,
Udyog Bhawan,
Ney; Delhi.

(throuQh S'l. V.S.R. Kris'ina, cuunsel)

Pe-ipondents

ORDER(GRAL)
delivered' by llon'ble Mr.Justicc S.K Dhaon, Act'ny Chairman

By a c oiiiriioii Jiiudganient dated 31.10,1990

Lhia Tiihunal disposed' of D.As No. 818/87. 1017/87,

1070/87 5 1390/88, This contempt petition arises out

of Ific Judqcflicnt given in O.A. No.1047/87. At this

stagCj we -fir:!y also note that in 0. A. No. 1390/88 Sh.

S-V B!"iopardikar was the bole applicant-

In O.A.No.1047/87 there were three

appl icants- They were; (1) Sh N,X. Ba3c;k (?) Sh.

A.N= Rao and (3)) Sh, M.P. Singh.

The pi'osetri' contempt petition has been

filed by Sh. N.G. Basak and Sh. M.P. Singh, The

complaint in this petition in that the dirertioni given
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by 111 IS Tnbuilt. 1 ii'l its judgeiiifriit daled ji.lO»9U havfi

not boen fully caiTled out. The last paragraph of the

judgeineni wheruln iile di r >icX 'lons art* conta ined is ss

follows:-

"In the results therefore, we

are of the view that the applicants in

these O.As. are entitled to have their

seniority cowputcd a 'fresh from the

date of their initial appoiiitments oin

• beii'ig regularVseu. Wc, Ih'-refofe,

allow these O.As accordingly and direct

the respondent'jj eilhci' to cori'sct the

seniority list of 1984 or to draw a

fresh senioi'ity list in the 1 Ight or

tl'ie judgement. T'lc applicants Vvill be

erit'iulsci to L-onb'?c|Ucn L! i--i I uciii' i i ts ao
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In c''Ie c0uiitcr-af f idav^ t f 11 ed on beha If

. ' , ^ , r
of the respondeirLb, it i'> avtrreu uiiaL ni ,i i.uciiles oi

the directions given by th'is iribunai,, ari order Wd'̂ .

pas:::ed on 24.3J,99'1 appointiiig 5h. M.P. Singh, one of

the applicants, to the pO'-r: of Deputy Dii ector General

(Chciii-i V, iti'i ef1eel f roni .1989 on noL io.ia i uabie-

The grievance ie n that even thougli the

proiiiotioii has been given to tiie aiH); \L<'nL Wte.i:
I

5-1.19^9; payiiierrt lias iio: been made to him froiii that

0 ; isasseilcd tha'̂ Sh S-V. Dhopareih,ar. the

applicant in 0-.A. No. 1390/88 > though tiimi I'lrly situated

• lu,.
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c!3 l.hc 3pp ' lC3ni i,Sh. !i. r _ !I'lgi! ) llri'i JiJtjj'i yivet'"

not 101 It?I protaot lon but ht !ic<s> bhei.t paid the Giiio'l unients

froifi the date of promotiotu This,according to the

app 1 !Crii'il 1 i i I'l violat'iOi! of the dl rec t'; o: glver'i by

this Tribunal because the Tribunal inade it clear that

the dpp; icinivt would be criuiUcd to corisequential

ucnsr ! i.;,-.. 'n' 'rig' is yivs^i'i not ioiici i proiiio 1,1 ons The

order dated passed in 0.A.No =i:9G/8G runs as

follows;-

"Having regard to tl'ie delay

in i tiipl eiiient i iig the judgwent and the

special facts dnd c i rcunistancus of this

tase^ ws considcr it appropridte, while

yraiiti'ng one iiionth's tiine for fuVl

compiiance and to pay the ain'oars^ to

make it clear that in the event of the

petitioner- held entitled to pj-omotion

from any date prior to his retirement jj

'>-1 r I • - L _ 'i I, „ .1 T ... j 4-
u 11 -jj,. j . 1 o ; -c' c. i! t i - U b 61 i l ! l I 0 i. u

arrears at any rate from 1.3.1992 till

the date of retireiiient arid for

re-coinputation of his pension ' and

arrears of ijcnsion and i'e t i remen t

benefits on that basis. We would like

to riiake it clear ti'iat we iiave made

these directi'ons having regard to the

special facts and e i i'cufiistaiices of this

/
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canrioi i lu: I'i'fft' c uk

p T'CCliOC n !" 1-0 UC

regai'Ciiiu as

foiloiJeii in ether

T!i£ iG'STiicij uOup'.-jOi i"or trie i'ti'SporiOsnLS

I'ldS stivi c~d tj'isl'- S!i- [)!iop8ru iktii' itcio otch (idiu i roin liio

date of notional pruniot^o.ii in coiiipliance of the

afortJ-quoled order of this Tr '"ibunal . A inert;- reading of

the afore-quoted order eho;,>) th^U it wa? pdbbsd as 3

special cdse in the case of Bhopai'dika. and the

Tribunal made -it clear that it will not be regarded as

a precedent. Therefore, the applicant Gh M-P. Singh

is not justified in making a grievance that he. siiould

Ije pi 8C(;d at par ^rith Sh, Bhur;di'0'd',dr' in the iTiattei* or

payment from the date of notional promotion.

So tai" c!''i

• contempt petition is concerned, it is stated by the

learned counsel that he has "etired from service on

31.12.1993:

In view of the; r i rcuinstances -stated-above

and in view of the fact that the directions of this

Tribunal i:i so far as it relate to the applicant have

• beeri carried out, no useful p..irpose woulcl be served in

going ahead with i:his conteiiipt pefition. The

proceed'ngs an dropped.

Notices issued to the respondents are

d, Isell a i-gcc!
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Mai3iB( A)
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